Title: Further discussion on the Interest on Delayed Payments to Small Scale and Ancillary Industries
Undertakings (Amendment) Bill, 1998 moved by Shri Sikander Bakht on 28th July, 1998. Motion for
Consideration - adopted

15.30 hrs.

SHRI M. MALLIKARJUNIAH (TUMKUR): Mr. Chairman, Sir, I would like to support the Bill which is before
us, that is The Interest on Delayed Payments to Small Scale and Ancillary Industrial Undertakings (Amendment)
Bill, 1998. This is one of the fine piece of legislation where the hon. Minister has given his thought towards the
ancillary units and the small scale industries. Now, the question is whether supplying materials to the mother
industries 1s at the hands of the small scale industries. No. It is not so. The small scale industries are functioning
independently. But ancillary units are at the mercy of the mother industries. Whatever the materials the mother
industries demand, the ancillary units will have to supply them. They cannot force the payment from the mother
industries. For example, in Tumkur there is a HMT factory. It is a mother industry. Nearly thirty-five to forty
ancillary units are working under it. They have put some conditions and the ancillary units will have to fulfil
them. This mother industry is incurring loss because of the inefficient administration, lack of farsightedness, and
for not having surveyed the market, with the result, it is incurring loss.

There 1s one super mother industry to this Tumkur unit which is owing an amount of Rs. 36 lakh to this Tumkur
unit. This amount of Rs. 36 lakh is increasing at a rate of eighteen per cent, which is Rs. 6.50 lakh, per month.
For the fault of the super mother industry situated at Bangalore, the Tumkur unit is suffering. Nearly, thirty to
thirty-five industries have virtually closed down. I personally approached the hon. Minister of Heavy Industries.
They have entered into a price package.

The mother industry at Bangalore is not allowing this unit to function independently. In fact, all the units like the
Srinagar and Nainital units are combined together. Though the Tumkur unit is earning profits, this unit is made
to suffer because of the inefficiency in Nainital and the economic loss incurred in Srinagar. So, what I wish to
say is that if the hon. Minister is really very honest and sincere in helping these ancillary units and small scale
industries, he must allow these industries to function independently.

So far as the small scale industries are concerned, they are under the mercy of other industries. Though law is
very clear and specific that delayed payments shall have to carry penalty, it is not so and it cannot be like that. If
the small scale industries do not place an order for the materials, then what can they do? They are absolutely
helpless. So, I think this piece of legislation requires further application of mind and the people who are working
in these fields, both in the mother industry as well as small scale industries, should sit together and chalk out
proper ways and means so that the small scale industries can survive. If the small scale industries shall have to
survive, then the mother industry can also try its best to help them. So far as the ancillary units are concerned, I
approached the hon. Minister to give blood and oxygen to these auxiliary units. There is a tussle going on
between the ancillary units and the mother unit at Tumkur. I am telling this on the basis of my own experience.
We are representing their cases from both the sides. They have entered into a price package but the mother
industry is getting back because it is incurring losses and as far as ancillary units are concerned, they say that
there was an agreement entered into. Three or four officers had constituted a Committee and have come to a
conclusion. As a result, they are saying that they are entitled for it because the cost of production is high. But,
unfortunately, the mother industry is handled by big bosses and the ancillary units are helpless and are in a very
bad economic position. Therefore, I would request the hon. Minister for Heavy Industries to apply his mind and
do justice for both. Merely bringing legislations and heaping them up may not serve the purpose. Somebody was
telling that about a thousand and odd legislations, as on today, have proved useless and worthless. Therefore, it
1s of no use having a legislation which 1s not beneficial to the public, not beneficial to the mother industry and
auxiliary units.

I thank the Chairman for giving me this opportunity to speak.

">SHRI PRAMOTHES MUKHERJEE (BERHAMPORE) (WB): Sir, I thank you for the opportunity given to
me. It is a good gesture on the part of the Government to bring this Bill for legislation. I am very sorry that I



cannot appreciate or accept the statement of the hon. Minister on the public sector undertakings. But, I am happy
to appreciate that the primary purpose of the Bill is to give adequate relief to the small scale industries. The
Object and Reasons of the Bill is to prevent the delay in payment and to make sure of payment to the small scale
industries in time and thereby, to make this Act more effective than before.

Sir, the role played by the small scale industries is highly important for the growth and development of the
country's economic structure. I have got with me the statistics taken from the National Herald. I would like to
quote from it. It says that the small scale industries account for 95 per cent to the total industrial units, 40 per
cent of the industrial production, 80 per cent of industrial employment, and 40 per cent of the country's export.
Here is the significance and relevance of the small scale industries in the life of the national economic structure.

Sir, I would remind the House of the fact that Pandit Jawaharlal Nehru had realised the importance and
significance of the small scale industries in the life of our national economy. That is why, he had introduced this
system in the Second Five Year Plan, that is, 1956-61.

The relevance has been proved. At the same time, we see that the small scale industry, which plays the most vital
and important role, has become sick and feeble. This 1s only due the mishandling of the situation by the
Government. | do not want to mention which Government has committed such a mistake. But it is due to the
mishandling of the situation by the Government and the Government is a continuous process. So, nobody can
deny the responsibility for it. But the main thing is that the impetus or importance given to the small scale
industry by Pandit Jawaharlal Nehru during the Second Five-Year Plan has been totally ignored in the successive
years. The net result is that the small scale industries are sick today. I have an account of that. I will place it
before you for your consideration.

But we are living in a society which is determined by the market economy. In an ocean, we see that the small
fishes are eaten by the big fishes Similarly, in a market economy, the small industrial houses are exploited by the
big monopoly houses. Such thing is happening in the case of small scale industries. Nobody can deny it. This is
the vice and curse of the market economy system.

You will be surprised to learn about the gravity of the arrears taken by the small scale industries. The sickness in
the small scale industries sector has been so common that even many small units with good track record are
viewed with suspicion by the lending institutions and banks because about 2,75,000 small and sick units are
already blocking the precious funds of over Rs. 3,550 crore borrowed from the lending institutions. This is the
situation. Such huge and precious money of the people has been blocked by these institutions for
mismanagement of industries. So, proper attention and importance has to be given for revitalisation of the small
scale industries.

Another thing 1s that there is absolute lack of infrastructure. Lack of technical knowhow is one of the reasons for
sickness of the small scale industries in our country. Again, non-payment or the delayed payment is the most
important factor which has contributed to the sickness of the small scale industries. That is why the purpose of
this Bill has been appreciated and accepted by us.

There is a policy directive for composition of Industrial Facilitation Council for arbitration and counselling. That
is a good idea. But the entire management of the Industrial Facilitation Council has been handed over to the
bureaucracy. It is my humble suggestion to the hon. Minister that bureaucracy is a good and well-knit
organisation, but it alone should not be handed over the entire responsibility of this Industrial Facilitation
Council. So, I propose for consideration of the hon. Minister and the Government, that it should be decided by
the State Government. I propose that the Ministers of Finance of all the State Governments or a representative
each of all the State Governments should be the permanent invitees for the Industrial Facilitation Council for
arbitration and counselling. This is my humble suggestion for consideration of the hon. Minister.

Sir, only the small scale industries depend solely on agriculture. They are playing the most important role in our
agro-economic structure. [ have an account of this with me here and I would like to quote from that.



"The Small Industries Development Bank of India (SIDBI), the National Bank for Agriculture and Rural
Development (NABARD) and the Industrial Restructuring Bank of India (IRBI) provide the refinancing
facilities to banks and financial corporations for financing the small industries sector".

Sir, I would like to urge upon the hon. Minister to take stock of the present situation. All these institutions, the
SIDBI, the NABARD and the IRBI, have given sanction for advancing loans to the small sector industries
sector. But, what has been the fate? All these small scale industries - particularly one such industry, namely,
IFAKS in my district in Murshidabad in West Bengal, about which I would write to the hon. Minister as well -
have taken advance and loan from the cooperative federation, that is from the NABARD. They have embarked
on a venture. They have supplied all the relevant papers to the respective higher authorities but their payment
has not yet been cleared. That is why, they are suffering now.

So, I would like to urge upon the hon. Minister to look into all these aspects. With my full support to this
amendment Bill, I conclude my speech.

*m03

SHRI K.PALANISWAMI(TIRUCHENGODE)*: Hon'ble Chairman Sir, I would like to bestow my heartfelt
thanks to our leader Dr. Puratchi Thaiaivi living in the hearts of the masses who had provided me with an
opportunity to contest the elections and become a people's representative in this House representing the
electorate of Tiruchengode constituency.

I support the Bill pertaining to small scale sector and ancillary industrial undertakings. In India there are about
two lakhs and eighty six thousand small industrial units that are sick. Many of them are worst hit and have faced
closure. Lakhs of workers and their families are facing several hardships due to their being rendered jobless. We
may have to take effective steps not only to revive and revitalise these sick industrial units but also to
rehabilitate the industrial workers who are hard-hit. Corres of rupees extended by the Government as loans to
these small industrial units could not be recovered. The investments have come to a naught as they are beyond
recovery. Hence 1t has become imperative to streamline the process of recovery while taking appropriate steps to
revitalise them. I hope Government will pay attention to overcome the difficulties.

The loans that are being extended by the public sector banks must be advanced as and when they are required
without any delay. Such loans should be long term loans with lesser rate of interest.

The members of the Committees that analyse the revival measures must be experienced people from similar
industrial background. I would like to point out at this juncture the inclusion of people from the judiciary in
those Committees that results in avoidable delays. This in turn affects the industrial units that need immediate
attention. Thousands of people are hard hit by these delays. Assembly constituencies like Edeppadi, Sangagiri,

*Translation of the Speech originally delivered in Tamil.

Tiruchengode, Erode in my Tiruchengode Lok Sabha constituency are having several small scale industrial units.
Thousands of such small units have taken loan from the various nationalised banks. Those powerloom units are
facing serious problems and are sick. Exportable textiles worth crores of rupees are lying dumped. I urge upon
the Union Government to take immediate steps to dispose off these stagnated textile items.

The State administration has let loose acute power shortage to the powerloom sector. This has resulted in
rendering thousands of workers unemployed. In whole of India, Tiruppur is the only knitting-industry-town that
manufacture knitwear worth Rs 3000 crores annually. Those units must get liberal loans from the nationalised
banks. Sick knitting-industry-units must get concessional interest rates. At times penal interests are levied on
them. I urge upon the Union Government to withdraw heavy penal interests.

As far as dyeing industry is concerned, Union Government must immediately provide grants to the public
processing units and effluent units. This must be attended through the Environment Ministry at the earliest.



Excise Department puts spoke in the handling of exports from these units. They have to overcome several
bottlenecks. The public servants must be cordial in their dealings with these units. They need to have humane
approach. The export and remission procedures must be simplified and streamlined in the case of draw back
exporters.

Namakkal, Tiruchengode, Sangagiri and Erode in Tamil Nadu are having several lorry and truck transport firms.
A good number of lorry owners are spread over there. Three years back an ancillary parts manufacturing unit
was conceived to be set up in Namakkal. An Auto Nagar to benefit the lorry transporters there, by way of
manufacturing lorry spare parts and ancillary parts, has not taken off in full steam as yet. I request the Union
Government to impress upon the State Government to make this Auto Nagar in Namakkal a fully functional one.

National Backward Classes Development Corporation is to extend loan assistance to the needy entrepreneurs
through the Tamil Nadu Backward Classes Development Corporation. Loans provided to individual
entrepreneurs have been enhanced from Rs. 1 lakh to Rs 5 lakh. But in Tamil Nadu thousands of such loan
applications are pending still. In some cases even after three years they could not get loans. They must get loans
at least through the nationalised banks. Appropriate steps in this regard should be stepped up.

There are many steel rolling mills in and around Sangagiri in my constituency. Many of those steel rolling mills
have become sick. Most of them have been closed. Thousands of workers have been rendered unemployed.
Considering this alarming fall in industrial activity necessary steps must be taken to revitalise the those sick steel
rolling mills in the interest of thousands of people who face several hardships. Right measures to rehabilitate
these hapless workers are required.

Narasimham Committee has recently submitted its Part I Report. It has recommended to stop extending loans to
small scale sector. But I urge upon the Union Government to continue giving loan assistance to small scale
industries sector. It is only through this sector you can provide jobs to millions creating millions of jobs. Urging
upon the Government to take necessary steps, and expressing my support to this Bill, I shall remain.

">SHRI K.S. RAO (MACHILIPATNAM): I thank the hon. Minister for having thought of the small scale
industries and come out with a Bill to amend the Interest on Delayed Payments. In my view, the Bill could have
been more comprehensive and elaborate taking into account several of the problems that are being faced by the
small scale industries. Statistics reveal that the small scale industries are lagging behind. In the country, the
general opinion about the services that are being rendered by the small scale industries and the small scale
industrialists 1s that most of the small scale industries are a failure. The role that 1s being played by them is
minimal. As my predecessor has said, 95 per cent of the total industrial units are in small scale industry and only
five per cent account for major and medium industries. About 95 per cent of the small scale industry 1s given
only Rs.30,000 crore, out of more than Rs.2,00,000 crore, lending by the banks, which comes to only 15 per
cent.

While Rs.30,000 crore is the total investment made in the small scale sector, the generation of wealth, or the
industrial product, by this sector is 40 per cent of the total wealth. The total amount involved in the sick
industrial units is only Rs.3,000 crore. Even in the nationalised banks, the total debts are 15 per cent of the total
of Rs.2,00,000 lakh crore which amounts to Rs.30,000 crore. Obviously, the Rs.3,000 crore locked up in 95 per
cent of the total small scale industrial units producing 40 per cent of the wealth is marginal. It is very little; it is
no money at all.

Naturally, the Government could have given more prominence, impetus, and support to the small scale industries
everywhere instead of giving too much importance to major industries. With the multinationals coming in, even
the heavy industries are worried as to what would happen to them. If this is the apprehension of heavy industries,
what would be the fate of the small scale industries? Obviously, they have to be closed once and for all. The
importance of the statement made by the late Nehru that sky was the limit for small scale industries was possibly
not realised by many of us.

Statistics reveal that 45 per cent of the total exports 1s from the small scale sector. I would request the hon.
Minister to give extensive publicity in the country, irrespective of whatever has been done in the past fifty years,



to the services rendered by the small scale industries, and their potential. Eighty per cent of the total employment
generated in the country is in the small scale industries with an investment of Rs.30,000 crore only. Heavy
industries, with an investment of Rs.1,70,000 crore, could not provide more than 20 per cent of the total
employment. By this one can realise the importance of the small scale industries. Yet, we are not looking at them
with respect and we are not serving them properly. Even the financial institutions look at the small scale
industrialists with suspicion when they are approached for loans. The way in which the loan amount is disbursed
leads the small scale industry to sickness even by the time the machinery is installed and production started.
Delay of disbursal is solely because of a sense of suspicion on the part of the banking institutions in releasing the
funds. This also has to be rectified. This depends upon the attitude of the Government. Under the banking
regulations, we are only giving 15 per cent of the total lending to the small scale sector. I would request the hon.
Minister to have this 15 per cent increased to 30 per cent. This would increase the manufacturing activity and
encourage the small scale industries.

One of the reasons why some of the small scale industries fail is the lack of technical and management skills.
Only those people who have got technical skills or management skills should be encouraged. If loans were to be
given on the grounds of either political or personal favours, the results would naturally be poor. We all know that
there 1s enormous technical manpower in this country. We are not short of technical manpower. Our technical
manpower that has gone outside the country proved that India is number one in this field. Why are we not
making use of it here then? Is it because we are not in a position to invest crores and crores of rupees? Do we
want only people who can invest hundreds and thousands of crores of rupees? Is there any necessity for us to
really attract multinational companies by giving a lot of incentives, neglecting the hoards of technical manpower
which is available inside the country and which has got the capacity to produce enough wealth for this country?
The Government should take right decisions in this regard and give encouragement to right kind of people.

16.00 hrs.

Sir, we all know the advantages. Coming to the Bill, I would like to say that the overheads are less for small
scale industries; the cost of production is less; and it is decentralised. Most of them are located in the rural areas.
All major industrialists are interested in locating their industries only where there are airports. Obviously, when
there is no decentralisation, there will be accumulation of wealth only in certain areas. If we look from any
angle, we know that it is our responsibility to encourage the small scale industries. We also know the reasons for
the failure of many of the small scale industries.

We all know, untimely distribution of finance and lack of sustenance are the major problems faced by the small
scale industries. If they initially lose, their industry would be closed. They cannot take money from anywhere.
Nobody would believe them. Institutions would not come forward to help them. Government will not extend
support to them. It is all right. But if they get finance with heavy rate of interest from public, and do marketing,
then nobody purchase their products. Everybody will be interested only in major industries. Government will not
extend its support. These are the drawbacks of inadequate and delayed flow of institutional credit. ...
(Interruptions)
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SHRI K.S. RAO (MACHILIPATNAM): Because of lack of infrastructure and marketing facilities, many of the
small scale industries are failing. In case, if we were to give adequate support in this aspect, that is, marketing
and timely finance, no small scale industry can ever fail. They have got skill. They work all round the clock.
They are providing employment to their own local people. So, in every respect, it would be a success.

In this background, I would say that the proposal in the Bill is all right. But, I am of the opinion that you must
put a time-limit for settling arbitration cases. Why did you bring in the Counsel? We know that there is
enormous delay in settling these disputes in the court. If there is no time-limit for settling arbitration cases, then
they would also prolong for years.



Firstly, I would request the hon. Minister to bring an amendment for fixing a time-limit for settling arbitration
cases. It should be settled this way or that way.

Secondly, a provision has also been made for making payment of interest. It is all right. They may pay interest in
time but when it is delayed for one or two years, by that time, the industry is closed, people are not available.
Mere payment of interest is also not sufficient. Either bankers or institutions must come forward to provide a
bridge loan till such time the amount 1s paid by the buyer or extra credit may be made available to them to run
the industry. In the meantime, they should be assured of payment. I would request the hon. Minister to include
these two things in the Bill.

Earlier, the price preference was given to the small scale industries, it is not being strictly given. Please ensure
that small scale industries must be given price preference in selling their products.

I do not want to give an elaborate lecture on these matters, but I humbly request the hon. Minister that he must
come up with more provisions in the Bill to safeguard the interests of the small scale industrial sector. The
potential of the small scale industries is enormous. We do not require multinationals. We do not need to
encourage heavy industries with thousands of crores of investments. We should take care, safeguard, encourage,
and give facilities to the small scale industries 1n this country.

">SHRI S.S. PALANIMANICKAM (THANJAVUR): Mr. Chairman Sir, | welcome the Bill introduced by the
Government. In India, 27 lakh small scale industries are there. There are about 1.6 crore people working in the
small scale industries and out of that 42 per cent are from rural areas. In total, 48 per cent of the goods are
Exported.

As far as the small scale industries are concerned, the affected people are the first generation people from some
other business, and most of them are from rural areas or from agricultural families or those who are unemployed.
Those who wish to start a small scale industry face a lot of problems from the banking institutions, particularly
the nationalised banks.

As some of our hon. friends mentioned earlier, we have nationalised the banks but the system has not been
changed. The small scale industries are at the mercy of these banks for getting the loans. So, we need a separate
institution for the small scale industries.

Now, the multinational companies have started their businesses in our country because of the liberalisation
policy. Unless we encourage the small scale industries, the sons of the soil would suffer a lot. Basically, those
who start small scale industries are not from the industrialised families, they are the first generation people.

We welcome this Bill because 1n this Bill it 1s now proposed to include the public sector undertakings, viz., the
National Small Industrial Corporation and the State Small Industries Development Corporations. Previously,
these were not included in the Bill. This is one aspect, which we welcome 1n this Bill.

I would like to give some suggestions on the recovery of the delayed payments of interest. The matters that are
there for arbitration are getting delayed. There are so many Departments involved in the arbitration proceedings.
Arbitration takes more than 2-3 years to solve the cases. Now, the time limit is clear. But in the matter of
arbitration, we are including three to four types of people.

Sir, now the guidelines are very clear. One-and-a-half times of the prime landing rate is the basic thing that is
required. In the Bill, it has been proposed a person from the judicial side to finalise the things as early as
possible. It is a welcome measure. It is also a welcome measure to decrease the number of days from 248 to 120.
But the buyer should be directed to remit the amount which he has admitted, then only you can inititate the
proceedings. We welcome and support the Bill.

">SHRI SUNIL KHAN (DURGAPUR): Thank you Sir. It was a long standing demand of the small scale sector.
But while supporting the Bill, I would also like to say that the small scale and ancillary units cannot prosper or
even be saved by merely making a provision for the interest on delayed payments. Sections 3 and 4 should be



more simplified. If we see the Budget Proposals, which are quite in consonance with the conditions of the IMF
and the World Bank, we will find that they go against the interests of the small scale industries in general.

The Finance Minister has proposed a reduction of excise duty on a number of articles, particularly on luxury
goods which are generally used by the affluent sections of the society.

But there 1s an increase in excise duty in case of raw materials needed for soaps and other essential commodities
which are used in the daily life of our society. If the Government is serious to restore the health of the small
scale industries in general, and if they want their proper growth, then, they must bring a comprehensive Bill for
that purpose. There are problems relating to the working capitals as has been stated in the Statement of Objects
and Reasons. There are problems relating to the raw materials, marketing, infrastructure facilities, etc. In spite of
that, the policy of liberalisation and globalisation has been adopted. Doors have been opened for multinationals
through new economic policy. The small scale sector and the ancillary industries have been thrown open to an
unequal competition.

So far as sickness is concerned, you know that the small scale sector i1s the main victim. A large number of small
scale industries have been either closed or going to be closed. In case of RIC units of Durgapur and Calcutta,
they are facing many troubles. They are not giving salaries and wages. Due to lack of working capital, they are
not able to produce any product which is very essential for coal handling projects. The ancillary projects like
HCL are also facing the same problem because they are not getting the dues from big companies like SAIL.

Even yesterday, 4500 employees were demanding their salaries from the management of the Bokaro Steel Plant.
The Managing Director of Bokaro Steel Plant complained to the DC, Dhanbad, as a result, 4500 employees
including the representatives of all the unions of HSCL were sent to jail. This is according to the telephonic
message that I received. So, my earnest request is that this should be checked by the Department of Industries.

Again, [ would like to say one thing about the Abid Hussain Committee report. What happened to the Abid
Hussain Committee report? Why it is not implemented? It should be made clear to us.

What about agro-based industries? Seventy to eighty per cent of the people of India are villagers. So, agro-based
industries can provide many jobs to the villagers.

16.13 hrs (Shri V. Sathiamoorthy in the Chair)

I would also like to say one thing regarding the problem of handloom and handicraft industries. You do not
provide any incentive to them. Even if you provide incentives to them, the handloom industries will not be able
to compete with the powerloom industries. In my view, handloom industries have no chance of survival against
powerloom industries. Therefore, I would request the Government that in order to promote handloom industries,
it should come forward to buy their products, and thereafter, the Government should make necessary
arrangement for production and distribution. Then only, handloom industries have a chance to face the challenge
of powerloom industries. Again, I would request you that you should also provide other facilities to small scale
industries, so that the heavy industries do not block the money that flows to the small scale industries.

Due to block by the big companies like SAIL & others the working capital is not being used in their industries.
So, the Government have framed a rule in respect of small scale units that their payments have to be made
promptly and if one fails to pay no decree or appeal can be made.

I would like to say that the Government should also make some sort of an arrangement to stop those illegal acts
by those large scale industries with whom the money is blocked. Attention needs to be paid to this aspect and a
provision in this regard is required to be made.

Lastly, I urge upon the Minister of Industry to look into this. I want to tell him once again that by merely
bringing one provision for the payment of interest the problem will not be solved.
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">SHRI BIKRAM DEO KESHARI (KALAHANDI): Mr. Chairman, Sir, I support this Bill tabled by the hon.
Industry Minister, wholeheartedly. The reason for my doing so is that this is an entrepreneur-friendly Bill.
Besides, this is a Bill to further encourage and strengthen the small-scale industries.

The main purpose of this Bill which the hon. Minister has laid, 1s that there was an existing Act called the
Interest on Delayed Payments to Small Scale and Ancillary Industrial Undertakings Act, 1993, but that Act had
become practically infructuous; that was not effective. Therefore, to make it more effective and to enable the
small scale industries to sustain themselves, this Bill has been brought by making certain amendments in the
existing Act. The object of this Bill is to help the small scale industries in order to save them from sickness.

Sir, you will see that corporations and public sector undertakings were not covered within the ambit of the
previous Act. But now the hon. Minister has brought this Bill by which the corporations also are covered within
its ambit, thereby helping the small scale industries in selling their products and improving themselves.

It has been seen that most of the small scale industries in various States completely depend upon the public
sector undertakings, such as, the Electricity Boards, Power Grid Corporations and various other public sector
undertakings which are there in various States. So, by introducing this Bill, the Minister has given boost to the
small scale sector.

Sir, you will be surprised to know that in States like Orissa and other backward States, most of the small scale
industries have become sick today, the reason being delayed payments. Though they supply the goods, they do
not receive the payment within the stipulated period of 240 days or 260 days. This period has now been brought
down to 120 days, which shows the sincerity of the Government.

In the last 50 years, so much boost has been given to small scale industries but that was only on paper. In actual
practice, the Act was never implemented. But today, whatever has been shown in the National Agenda, that has
been clearly tabled in the House, and this will go a long way in strengthening the small scale industries and the
kutir udyog.

Besides this, I would like to say that in Clause 6 of the Bill, there is a mention of the establishment of an
Industry Fecilitation Council in every State. I hope, by this, the industries will get their due.

You will also see, Sir, that thousands of industries are registered under EPM rate contract. There are thousands
of industries covered under the Small Scale Industries Corporation, but when they want to get raw material, they
do not get it. In the EPM rate contract, it is provided that their articles will be given price preference over other
industries, but that is not followed.

MR. CHAIRMAN : Please conclude now. You are going beyond the scope of this Bill.

SHRI BIKRAM DEO KESHARI (KALAHANDI): So, Sir, I thank the hon. Minister for bringing this Bill. This

Bill will definitely facilitate the small scale industries to a greater extent and strengthen them in various parts of
the country.
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SHRI K.S. RAO : If the payment is not made within 120 days, there is no penal provision for that.
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The change in interest rate policy was necessitated to determine the penal rate of interest at one and a half times
of the prime lending rate of the State Bank.
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SHRI K.S. RAO : What about the time limit for arbitration?
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as per the proposed Amendment Bill, the Director of Industries is only one of the members of the Facilitation
Council.
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SHRI K.S. RAO : You are talking more on the relation between the supplier and the buyer. But the very same
House had passed a Bill to the effect that if the cheque given by a purchaser is dishonoured, he would be
arrested. So, he is making payment because of that fear. This Bill will become ineffective if there is no fear on
the part of the buyer.

gt fasx %7 : Tod fRaR &) Fet 7w 2| 98 St FHS o 2, TaEt § 7€ B g fF 97 anfad) o ? oIR Te AR ST e
2t & TRar| Al Tee gig 96 ® T" ® 9% 5 B9 §9 i Fhd ¢ 1 Hd RR3I F TR FHit RT AY WERE F T, SR Thived
o T, T T I2 faer 7 € | ¥9 SHAE Fa ¢ 6 THHT Tl Sga e

#3 st a7 G o fF i T AeRE R | w9 foer F1 guid S e o ?, g9 SR storn @ seed 1 2 ) faw 39 dwewm
& &, T 39 faer #1 guid e 2, st yiferan o=t e @1 F Sefie o § 6 e @

IR WA el TSI Ht AE1 = GR A g g @1 gHAE F @ Gt wh | Ffere e wr § ) i e ® A 'R
foran 2, 39 W gEHAT & IR TR 2, TWiew o I &y € 6 39 faw w5 oo w1

PROF. P.J. KURIEN : Sir, I just want to ask one question. Is there any proposal on the part of the Government to
de-reserve any of the industries which are reserved for small scale industries?

SHRI SIKANDER BAKHT: Sir, the question has gone out of the scope of the present Bill. But it does not
matter. I will reply to you. This is your view of de-reservation and it has been the view of other organisations
too. But the small scale industries are not interested in getting any item de-reserved.

DR. SAROJA V. (RASIPURAM): Sir, this Bill does not say anything about the revival action plan for all the
sick SSIs. The reason being the lack of coordination between entrepreneurs, District Industry Department,
financing institution, buyer and seller. Will the Government come forward to fix the responsibility of the loss
borne by the company to be shared equally by the financing company, the District Industry Department and
those who are involved in this?

Secondly, to encourage women entrepreneurs, the single window system is not properly implemented. Will the
Government take any action regarding this?
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MR. CHAIRMAN : This Bill concerns only with penalising the bankers.

oft farer oaT: STt AT AiEe TS FT Tae o, 9% B GHA ¥ 371, Pl 9 631 qHer § 7@t o | Ry ot f ag ot e awean €
7 Ramzaet =1 Haret AisET fow | decqs® 76t TEd | AT 7 A 9959 H g G 9w € 6 &3 a1 &y e 93T U, TR H
TS § | THR X RT3 @F 2 3T 1. 2ME.uh. 3. ot i § o gan @ 5 % frames & 99 dar feu s w=hitE w1 9w
s & 6 erR #1¢ gfae g g at fee TegeltesT SR 81 Thd €, TAi6T 89 $IE AT TEl S =ed | & XA o fwdt o faw
TSI wi frarga wA FT HiTerT wt @A)

st weggaTer wIRAT R-fRisTeT #t fad gie ®t aE off e s, 27w @ wifE ST a9 Hee 21
gt T fe (emn): misrarerg Y ot fa gfe 2

... (=Ig™)

SHRI TAPAN SIKDAR (DUMDUM): Sir, a large number of sick industries are in West Bengal. I would like to
mention that there are 95,000 sick industries in West Bengal... (Interruptions)
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MR. CHAIRMAN : The question is :

"That the Bill to amend the Interest on Delayed Payments to Small Scale and Ancillary Industrial Undertakings
Act, 1993, be taken into consideration."

The motion was adopted.

MR. CHAIRMAN: The House will now take up clause by clause consideration of the Bill.
The question is :

"That clauses 2 to 6 stand part of the Bill."

The motion was adopted.

Clauses 2 to 6 were added to the Bill.

MR. CHAIRMAN : The question is :

"That Clause 1, the Enacting Formula and the

Long Title stand part of the Bill"

The motion was adopted.

Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI SIKANDER BAKHT: Sir, I beg to move :

"That the Bill be passed."”

MR. CHAIRMAN: The question is:

"That the Bill be passed.”

The motion was adopted.

MR. CHAIRMAN: Now, the House will take up the discussion under Rule 193. Shri Bhubaneswar Kalita.
... (Interruptions)

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI VAZHAPADY K. RAMAMURTHY): Sir,
what about the second Bill? Are we going to sit even after six o'clock?

SHRI BHUBANESWAR KALITA (GUWAHATI): We will take it up later. The time for this discussion has been
fixed at four o'clock, and there are only two speakers to raise.

SHRI VAZHAPADY K. RAMAMURTHY: I am not objecting to the discussion under Rule 193. I am just asking
the Chair whether we are going to extend the time after six o'clock.

MR. CHAIRMAN: If the House agrees, we will take up the Bill after six o'clock.



SHRI P.C. CHACKO (IDUKKI): Sir, that we will decide at six o'clock. ... (Interruptions)

SHRI VAZHAPADY K. RAMAMURTHY: Yesterday also, you did the same thing.

SHRI P.C. CHACKO : We will decide at six o'clock. Let him continue now.

SHRI VAZHAPADY K. RAMAMURTHY: Yesterday also, you did the same thing.

SHRI P.C. CHACKO : What do you mean by that? We have not decided to sit beyond that time.
SHRI VAZHAPADY K. RAMAMURTHY: Yesterday also, you have not cooperated with us.

SHRI P.C. CHACKO : Please understand that you are talking in the House. You have to have some
responsibility. This is not the way. What is this? You are allowing the Minister to make such a reference! ...
(Interruptions)

SHRI VAZHAPADY K. RAMAMURTHY: In the List of Business, my Bill has been listed. ... (Interruptions)

SHRI P.C. CHACKO : Why do you interfere? What right do you have to interfere? It is not your duty to
interfere in other's business. If the Minister is mentioning my name, then I have got the right to speak. It is not
your business. Mr. Chairman, Sir, you should not allow the Minister to make such a reference.

SHRI VAZHAPADY K. RAMAMURTHY: I have not made any reference about your name.
SHRI P.C. CHACKO : What kind of a reference he is making? What 1s this?

SHRI VAZHAPADY K. RAMAMURTHY: Yesterday, we have not extended the time. That is why, today, [ am
asking the Chair whether we are going to extend the time or not.

SHRI BHUBANESWAR KALITA (GUWAHATI): Sir, I am going to raise a more important matter than this.
Will you pay your attention to that? ... (Interruptions)

MR. CHAIRMAN: I have already said that if the House permits, we will sit after six o'clock. Shri Bhubaneswar
Kalita.



